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(b) if so, whether any action has 
been taken to trace  the kidnapped 
persona; and

(c) the result thereof?

The Minister of State in the Minis­
try of  Home Affairs  (Shri  Vidya 
Charan 8hukla); (a) Yes, Sir.

(b)  and (c)- The Kidnapped persons 
were traced on the 13th April, 1967.
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Bharat Sewak SamaJ

'194. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:

_ Shri Georie Fernandes;

Will the Minister of  Labour and 
Rehabilitation be pleased to state:

(a) whether  the  Bharat Sewak 
Samaj has appealed against the judge­
ment of the Delhi Labour Court that 
the Samaj was an Industry under the 
provisions of the Industrial Disputes. 
Act;

(b) whether the Samaj is observing 
Labour Laws in all  its construction, 
projects and contracts;

(c) whether  the Central Govern­
ment have advised the States to give 
preference to the Samaj in awarding 
contracts;

(d) whether some  State Govern­
ments have decided to reduce the con- 
tracts given to the Samaj because of 
irregularities noticed in the  execu­
tion of contracts by it; and

(e) whether the Centre is giving 
any subsidy or  assistance  in some 
form, or the other, to the Samaj?

The Minister of Labour and Reha­
bilitation (Shrl Hath!): (a) Yes.

(b) No complaints have come to. 
the notice of the Government.

(c) Planning Commission had issued 
instructions to give certain concession*. 
and facilities to Bharat Sewak Samaj 
or other voluntary organisations Hot • 
these have sinca been withdrawn.




